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- 'I‘HE mm MIN!STER IN 'I'HE

- MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH):
- I beg to lay on the Table a copy of
Notification No. GSR 655 published
in Gazette of India dated the 3ist
May, 1975 containine corrizenda to
Notification  No. GSR 172(E) dated
the 31st March, 1975, under sub-sec-
tion (3) of section 22 of the Textiles
Committee Act, 1963. [Placed in Lib-
rary. See No. LT-9879/75].

ANNUAL REPORTS OF BOARD OF TRUSTEES
OF INDIAN MUSEUM, CALCUTTA FOR
1970 to 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table a copy each of the following
Reports (Hindi and English ver-
sions) :—

(i) Annual Report of the Board
of Trustees of the Indian
Museum, Calcutta, for the
year 1870-71.

Xii) Annual Report of the Board
of Trustees of the §ndinn
fo

Museum, Calcutta, the
year 1972-73. '

(iii) Annual Report of the Board
of Trustees of the Indian
Museum, Calcutta, for the
year 1972-83. .

(iv) Annual Report of the Board
of Trustees of the Indian
Museum, Calcutta, for the
year 1973-74.

(v) A gtatemeat (Hindi and
English versions) showing
reasons for delaying in lay-
ing the Reports mentioned 4t

(i) ta (v} above. . [Placed

~in Library. See No. LT-9880/ .
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REPORT OF THE. Comms:on or mqumr

re. ALLEGATIONS tmr CERTAIN FOR-
MER Mnrum OF PUNJAB AND MeMo-
mnuu

SHRI OM MEHTA: I beg to lay
on the Table a copy each of the fol-
lowing documents (Hindi  and Eng-
lish versions) under sub-section (4)
of section 3 of the Commissions of
Inquiry Act, 1952:—

(i) Rbpor_t of the Commissi_oh or |
Inquiry into the allegations
aganst certain former Minis-

ters of Punjab,

(ii) Memorandum of action taken
on the Report. [Placed in
Library. See No. LT-D&EW
75]. |

11.05 hrs.

MESSAGES FROM RAJYA SABRA

SECRETARY-GENERAL: Sir, ]
have to report the following messages
received from the Secretary-General
of Rajya Sabha:—

(1) “In accordance with the pro-
visions of sub-rule (8) of
rule 186 of the Rules of Fro-
cedure and Conduct of Busi- -
ness in the Rajya Sabha I
am directed to return here-
with the Pondicherry Apy
propriation (No. 2) Bill
which was passed by the Lok
Sabha at its sitting held on
the 23rd July, 1975, and
transmitted to the Rajya
Sabha for its recommendation;
and to state that this House
has no recommendations to
make to the Lok Sabha in
regard to the said Bill.” '

(ii) “In accordance with the pre-
- vyisions of rule- 127 of the
Rules of Procedure ang Con-
duct of Business in the Rajy#
Sabha, I am directed to in-
. form the Lok Sabhs that the
T 'Rajya Sdbha, at its sitting



